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-Sri Pankaj Bora,
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Union of India & Ors.
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Sri A.Deb Roy,ST.C.G.S.C
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LRECISION 640

__ APPLICANI(g) .

P
il

ADVOCAT= FOR THi APPLICANT (S

o ReSPONLENT (S) .

ADVUCATE FOR THE- ., .
ESPONDLENT (S) '

MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

MR K.K.SHARMA, ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be allowed to sce

the judgment * ?

To be referred to the Reporter or not ?

Whether their Lordships wish to see the

judgment ?

fair copy of the -

Whether the judgment is to be circulated to the other

Benches .:

Judgment delivered by Hon'ble

Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Application No. 467 of 2001.

Date of Order : This the 26th Day of August, 2002.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Sri Pankaj Bora,
Son of late Baburam Rora,

Resident of village Bhakatgaon,
P.0. Nabhanga, Golaghat. ...Applicant

By Advocate Sri A.Dasgupta.
- Versus -

l. Union of India,
represented by the Secretary,
Government of India, ‘
Ministry of Communication,
New Delhi.

2. The Director General,
Department of Telecommunications,

New Delhi.

3. Chairman,
Telecom Commission,

New Delhi.

4. The Chief General Manager,
Assam Telecom Circle,

Ulubari, Guwahati-7.

5. General Manager (Telecom),
Kamrup, Guwahati.

6. Divisional Engineer,
Central Telegraph Office,

Guwahati.

7. Divisional Engineer (Admn.)
G.M.,Telecon,

Kamrup Telecom District. .. «Respondents -

By Sri AoDeb ROY, Sr.C-G.S.C.

ORDER

CHOWDHURY J.(V.C)

The issue relates to conferment of temporary

status. Series of Original Applications were preferred

EEE I ) : P



before this Tribunal seekig for a direction for conferment

of temporary status. The Tribunal after hearing the
parties vdisposed the Original applications directed the
authorities‘ to consider the case of the applicants for
conferment of temporary status. Sequal to the order of the
Tribunbal the authority considered the case of the
applicants ‘through Verification Committee and on
consideration the respondeﬁ£s authority did not consider
the case of the‘applicant_and rejected the séme vide Memor
dated 27.12.2000. Hence this application assaiiing the
legitimacy of\the'order of the respondehts in rejecting
his claim.

2. We have heard Mr A.-basgupta, learned counsel
appearing for the.applicant and also Mr A.Deb Roy, 1éarned
Sr.C.G.S.C appearing on behaif of the fespbndents. On the
own showing of the respondents the applicant was éngagéd
for about 312 days from Octoberbl996 to September 1997. mr
A.Deb Roy, iearned Sr.C.G;S.C stated that 246 days is fo_
be . computed in one calender‘year and not in a year as
argued by the learned counsel for the applicant. We have
perusea'the'scheme of Conferment of Temporary Status which
épeaks.about the employmgnt for at least one yéar, which
means that they must have been engaged for a periqd of at
leést 240 days during the relevant period. Therefore
question'vof not giving temporary status did not arise,
since the applicant duly completed 240 days under the

respondents it was incumbent on the part of the authdrity
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to confer him temporary status in the ‘light of the

sqheme.
3. For the reasons stated above, the impugned order
dated 27.12.2000 issued by the Divisicnal Engineer
(Admn.) is set aside and the respondents aré directed to
pass appropriate order for conferment of temporary stgtus
to the applicant in the light of the observations made

above within one month from the date of receipt of this

order.

The appliéation is allowed. There shall, however be

no order as to costs.

oo L haana

( K.K.SHARMA ) ' ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Qo fopkos Boxe

5, Generai Manager, (%eieoom),
Kenmp, @Awarath,

6. Diwv.giondi Eng.neer,
Cantrak Tel egraph O£#£. ce,
Gwaghatl,

7. Diviglonel Engineer, (Admn,),
QM. Ter coom,

Kempap Teieoom Distr.ct,
sevecees  ResDONCents.
5, PARTEQILARS OF ME ORDER AGZINST WII QI

Bils APPLICLTION Is MADE,

The spplicant, o cadial worker was
d.sengaged by the Luw. stoRdi BEngineer, G TO,,
Qwanati on 30.9.77. Subsementiy ih tems of
Jadgenent gad ovders in g number of ceseg OF
this Txibangi, the regHoncdent sathority
exaned the case of the sppilcant aflong whth
others waether they ca) be cORferryed with
taporayy states and passed A oxder on
Z7.3 2 000 hoj éing that this statas eshnot be

onferred to the appilcaat,

2. Limitation s Tis appiication Ls within the
period of iimitation as prescribed uncder
gection 2 of the adinigtrative Trilbanai

Aetl 3—9850
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3. Omsis@igtion: The subject matter of this

piication Ls within the

Jupis@.ction of this Hon'bie Tgibanak,.

ao W,q i ca. é
4oTe The appiicmt was engaged as & casal ‘&;am:;v ,

by the Department of Tei ecomwmnication, Initiciiy be

was ergaged nt Teigohone O ffice, Assem Sachibrimyn, He

had been mntinuoudy workiag in the sald dgarmert

agong with other camiai wopkers, Hig initial d@ate of
‘@agag@éat was 5.8,96, Tae %ameﬁt of Telk ecommfiie
cation prepared n iist of aasm'j nazdo y/dabouxs
ergaged in Teieuminication Dgyartmeért on 30.30,96,
mzi.sfﬁgiét ontains the paxt?.mﬁm of & ffereant casund
woxkerse ZZppilicits nme Mo Rgized at sexiar Noo A&
waich .mter aiin stipnkate the énte of eagagement as
oh 5,8.96,

‘A @py of the &ist prepared on 3.50,96 g
anhexed heretd snd naxked as nexizxe - A Of

this eppidlontion,

4, 2 That the sppiicant & sdiarged his Mties to the
snti sfaction of mil mncemed, His services were not

gotted by my sthgnd. t on 30,9.97 he was |

. . tﬁ-sd‘gﬁgeﬁ esessse

~
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&.seagaged S£rom higs sexvi.ces aong with the ota ens.,
2 oxder in this regard was passed by the BLvisionag

Bgineey G L0,, Qwmnt. vide his opder No, SEA-53/
:/96-97/98.

L @py of the oxder dnted 30.9.97 s snexed

hereto aad marked 8s Mnexire - 'B' to taisg

 Bppidention,
4¢ 3, That a pumber 0f miinxky s:?.‘*:;:-ated ongang

empioyees who were &.sengaged appwadied before this
Iiboaek by stating intex adia thst they were entitied
o have the Taporary status but the mthogby congem
without omnferriag e sald status idiegaidy &L sergnged
them againgt paocedine estakiished by dawe Some tﬁ;esé
ises 8s redistered in this Tribuns é::e - 02,407/98,

O &k2/98, ) 2.8k4/98, OA.838/98, O%52/98, OAk3:/98,
0%,%35/98, OX,04%/98 ené others, Tis TEhx wise
dgnsing off these appiiantions &.rested the Regponderts
mthority to examine the cmses of the appilemts for
the puxose of wnferriag Temporary status L7 they bad
omplcted 240 dws oF working,

4.4, Tant the DHarment omnstitited aother ver. £fi-
ention ﬁ O ascextain the humbexs of dmys of

wiking of the cosuak workers sesved under them,

on‘...’.
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On 30,4, 000 Liv.gionax Mgineer, Certrsfi Telegrmh
fifice isgned a letter & recting the gopliicmt to
sppesr before the Ver. £iantion Goma:;.ttée on &2, 4, 2000,
e mppiicnt had o gpeax bere the Verl £ication
Omel ttee 30 oxder o mMply whth the order pnssed by
the Riviglonrk Eagz.nee; on & 2, 4. 2000,
A @py of the snid order @nted 0.4, 2000 is

_ %
snexed hereto and marked as Mnexire - C to tais

Pk eaﬁl@?ﬂ .
4.5, That in @iy dated oasu?i labourers empioyead

mger Pe & T qu,afm@t -vergis- Untonxg of Ind.a vr?té:'
. e |
others (reported in 4988 & scc 222 the oy gate (o~

c‘.x:eeteé the Darmert of P & T, e A sdaane for

abgopption of sl fakoirers who were oontiauou sky

wIking DL & year "..!31: gi.ving certain benrefits,

Acoor&nchek o see. 5(B of the Inanstzlnd DlgHute Act,

3947 ontiatois serviee MY & Yerr meM s 246 wo:diing Ay s

in that year. Leoopfingiy, the Depnrtment of Tel ecorm~
alention frmmed & sdieme for nhopPtion of easunh empioyees =x
by oonferring temorary stabls on compietiod of 240 drys |
of work in ayear. The Rile =0 fxmmed by the Minigtry of
onmunieation is eMiked as "Chgual Labour (grant of

temporny stotis Mma Regikarlsation) Sheme" wiich was

OMENLEnted coeeee
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ma?:i.eﬁteﬂ by the @vt, vide etter Ho, 209-3089~ ;%

SM dated §7.4%.89. ‘The appiicant dinlms Leave of
this Hon'kie Teibni to refer to aa xeiy upon said

sdiene at the time of bearing, 57 = reqired

4,6, Taat on 27.52 000, Bivigionsi Mgineer (zdm,
0/0, &N, Tegecom) , Kemmp Teiecom Disgtrict %ssued an
order vide is order oxder Fo, @IT/EST-379/TM/G00 -
%0i/i04. By this order the Hpifliont wag SnHmed

that as per direction diver by Certrai Administrative
Trikond Lh a number 0 enses, as sndlented therein,

The Department onstitited ver fiention committees oy
dﬂ.fferext» SSAS/UnS.ts R der the Cirdie for oond&gting
detril Verl £ ontion/Semtbiny about the number of days of
aigaganent year-wise in & fferent units/offices 8nd ai
o oliect pmof/evideice Mr i endiak faboirers
induding the mpplient, Te committee verified ana
interviewed sidh eagind Gakolixers fndiu®.ag appiieft on
80+.4. 200, The omnittee compr.ged oFf 3 members ammeiy
(3) Sxt A s Choudhuxy/Sri & G Tapradn¥, (3 Sz N.K. bag,
(9 sf @G sama, The Committee sikmitted its reort
o the BBpartment detnifing i about thely Znalag/pmos
agnifst endr casari Labourer inciuding the epplicmt,
The pplicant was indmeéd Baat he enld not sati sy

&eg...
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the €igikility criterin isid dwn in the sdieme for
@mafement oF TS"X/Regain.rﬁ. sation Ma the P@p‘t..emt'

chige w*ld not be onsldered mvmmb:.y.

& opy of this order énted 27.1 2 000 &
wry e & .il;"mai’wb a;&e. «/m&a(ahi:eugm

the D.vistoneal Eng.neex %;mnmceﬁ hereto mea
narked as Hnexdre — D, g SD,

- 4o That the £lading of the ver. £ eation comu'ttee

wag 8l endiosed ip this impugned oréer. It appears

that they oomputed mumber 07 wokifg ays from Seot' 96

» sSet. '97, Acording tb them tant the appifcmt

ol eted more thaa 300 days of womking, They were

o the view that the mppiicnt ouiad not wnpiete 240

@nys of woIk i a partiaiiar year. Pmobabiy they-

ompl.eted these dys within a period of a fMamnem year,

from the dnte of
jo.-.m’.ng. The 'go‘smem Hthority was upder impression that
e t@mn Iy staths wouléd

% yesx was hot eaiauited as 32 month’

1 oniy be @nferred agninst the
mg:hex of exigting vaem c.ess

~

5.  GROUEDS w:ari L EGAL_PRO VI SION,

T S S e e Suatn. O
Seile

dhat the ..mmgne& order ig appnrmt.-.y Lilegel

snagwach as the grmt of tanpor:.:ry statas would oniy be

mﬂﬁ-ﬁeﬁe(&ooooo..

e o0 e
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aans:z‘;é.ereé. o those persons wio éaqa.‘-;etee& 240 workimg '
Grys within a pexiod oﬁ’: one yYear from 'ﬁne date of joining,
In other worxds :.t Ls  be ilooked iatn that whether
withig a pexiod of L2 months a person compieted 240

éﬁ{s 0F woirk or ;*iot. If the person mncemed has conpieted
2400 @Ays withip that period of 12 ciiendnr month he is

ertitied to have the grant of tempornzy status,

5¢ 2 Thnt tiae' mthority oncem was under impression

that the grmt of tempornyy statis wonid depend upon the

existing vacen@ies, It is an ermhedus oon s deration.
It miy be reievmat for the Paxmose of reguiaxdsation ang

not r grant of temporary statis

at ag the mthoxity mncem were spfinenced

by extrneois onsideration the petitioner was deprived
of hiig e &t&t‘;meﬁt » have a teporary statas, The
neemed Mtorty was uader impression that in oxder
» ohiex tamporary statis O a eagari aip:-.oyee, the

Dersons mieermed mst work fOr 240 days in a SinMeiad

Yenx, They are infinenced by fother extraneous oon &, Ger-

atiof that the temporary statas can oniy be onfexred

agninst the existing vicm . es.

Bth these ong. derntions

are ermnedise Had they not keen 2 infuenced by mudh

emned&ls..-...'
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ermneeu s onshderntion, they wouid not hrve passeﬂ
the .m;;mgneﬂ o rder, |

5.4, Taat the impugned order s\n.s?ers fmon None

appes. Gﬁt‘-Oﬂ of miad; Lt Ls viointive of Artidie 314 0f
the onstitution of Ingia,

5.5, That the apps ihomt e rived of his u.ve....hooé

agriinst the pmweedire estobiighed by iawv.

6,

DETZILS OF REMEDLES BXLAUSTED .
?iae &L ic«m dec::o.rree &a.gt é\q i&e e:&x-ﬂ«te@
a‘;.‘o. the renedies avriaibie to m me exe &s po
mtemut:.ve remedy av .?nhs.e to him,
Te

IN 28Y OTHER QOURT,

’!Ilae‘app.‘v.f.?.e’:nt‘ m::ﬁaes deciLares thnt he' has not

previousiy f£iled may appiiention, wrlt p'etf.tian.

or sait z;egam?.i.ng‘the or.evihces in z;‘e.e@eet 0f
wai g th..s tﬁpp.‘a.:é.gats;on is made before any ourt
or tay bends of this Tribundi.

8., . RILLEF QUGIT PR,

Under the facts and ciramstiices the mpiiemt

pmy&oo-coc
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)

(2

(3

prays that this Hon! bie Trilunsl upoh hearing

the resoM@ents mry be Piensed to pass the |

MLLoOW.Ag orders

dizdh e impugned order dnted 7.3 2 200
passed by the Kviglonal Eagheer (Znexire-
0/0)s &M, Teiewms Kammp Teiewn Wistrct

ng @htrined in order Fo, @MT/EST-176/THM.-
100-103/3.04 ;

Rirect the Regiondents to grmat tempo raxy

statne with all onseqential berefite;

I pess aay Mxther or other oxder or
Oxders as thigs Hon'lhie TR bunal may deem
£t and poper.

PARTI ULZRS OF IRD,

1 WI_-.'I‘%@ Kos - _'6@ 791328
2 Date - &2 2
3) Payskie at - 6‘6 Y >

40s BI ST. eses
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10, LIST OF HiJ0JERES,

As ipéicnted in the Index

VERIFICATION,

;
7/

I, Sy Papkaj Brs, aged sbout ozL( Years,
on of Llnte Baluxam Boma, resident of Eackatgeon,

P.0. - Nolingn, @inghnt, @ berely nffim sna

state &g MiLvOWS ¢

That the statements made 30 papagriphs 1} Q,tg
. ' 1
43 wS 4-F nre tmae o my knowiedge s1é tast are

nade i paragraphs 4,0 (bl U A nre matters
| bt

O0F remrés.

I son this verificeation on this dry of B

Novenber, 003, &t Gwshati,

S.qaatare of Zppiioint,



- ampyrs . A

Ligt of CasaGi Mozdor/Labours engaged in ‘Tel egrapn activity are® of Kammp ss2.

. Neme of the “ommma-  DAte 0%  Dote of Mgrged by, Piace 0f . mignged Remarkse
Ni, ozsf1al Labmxn nlty. ki rta, N gage- Si1gagenent, agstast,
kR 2 3 4 5 s 7 B S
ie Sri Inanirpsm Deka, OC . 24.9.67. . 0i.0i.%0. C &= CD, &, I/C.Pmbazare Parcsh-cumne-i/Mak, BEngahed me per
. . i ‘ snstmctions of
the CAMTI/&H ietter
. : NOo,RRFC~18/RE &tec,
' : 23,12.92 & Mo,
N ITTUIi-3%/3/95-2tc,
2000 o . :!.8040950
:’0.'6 . ' : ‘
eee - ’
Fo. SP2-5i/CL/36-97/04, Dated at Qiwshatl, the 30.30.96. ‘ o
) ) S¢/- Iijlegihie, | ‘

B 30. ..!.0 . 96'
Chief Saperintedent,
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@VEL OF INDLZ,
Poartment of Thecommnlientiong,

Office 0of the Divigionti Ergineer, G LO,,Gwahatl,

No. STF’-B..&/GJ/QG—Q"/::.SQ Dated ot Q!Wﬁh?.t;-' 639 3).09.97.

In pursadnce of the Vigilmce Offlcer, 0/0, the CQMT
Zssam Cipcie, Qiwshati letter Fo., Wo/issam/30(D /30 ate
10.,09,87 and the @M. Teiecon, Kammp Teiemm District,
Qwshntl ietter Ko, @/Kammp/ON/96-97 atd, 11.9.97, the
Milowing Casaal Lakours wiking tn CID/Wg & T/Cs of
Tel egrph Aetz;v;ty Ared under MI/Guwohnt. are herely
retrerndied with effect fmm the aftermoon of 30,09.97.

Sri. Bhanirm Deka,
h; ’fr‘k Trauk & x,
Sadiin DEg, -
Knien Das.
Saikbady Bamm,
Rironjep Malokaorn,
Saldu &S{ﬂrc
Kaneswar Kardnag,
Birbal Bigfre.
Kiren G, BOwpo,
B.joy B m,
Rakin Ch, BOm,
a8 Kirsn Kajita,

. Senjy Sem.

s. H. Das,

. Fomand Medbi.
Naoyen Jyotl Intta,
Papkaj Borxo.

’ ugal Medhi,

Khargeswar Kaiita,

" Mﬂm mc mm.

Herozrrszsswess

x;m)
2 3K s W84

= s
i

S¢/=-
(.S THLD
G LO, Gawahnth-7831001,

Oopy for tnHdmation & neeessary actiopn » 3=

1)

?he @M, Teieowm, KTD, ,Uiabari, Qiwshnti-781007 o r
infomation werete hiis letter & ted above.

Ki I/Csnf TOs & TY/Cg,

2ii SBEg, CID, @yshatl,

The 20, CD, Gwmati,

The hief Manngex, Depti, Canteen, CIL, Gwrhnti,

~ The Chief sS (adm,) ,CD, Giwnhatl,

The hief (Acett,) ,C, Gwanati, ,
St/ Lilegihi e,
30/9. '

(M H, Znganrt) ,

sab-Rivigionni Engineer (G,
G Toco G.iwaﬁaﬁt;.—'TBlOOE..




T D
ANEURE .
= DEPZRIMBNT OF RHL ECOMMUNI CRIION 5,
»0ﬁ{:5.ée’é:r’: the Rvisionni Mgineer, CI0,Gwmats.,
i)
Sy Penkej Bre, Ex, O/HM,
ch/ @&, |

Ko, 8T2-5i/Q./L0O se/i6. wted 10.04. 2000,

You are herely @.rected o appenr befre I E,
(Admnn.) » 6/0. the QM Tei.ecom, KTID, Qrwrhati-7 on ox
before 12,04, V00 o ver: fication of your reoxés/
mtetid. iy of service by the Ver.fontion Comnittee

. Two opies 0F pasHOrt shze plotograph (one copy
Qi1iy sttested mny be mbmitted to the R E, (Adm,), 0/0,
the GM. Teiemmn, KTB, Gwchati. -

| S¢/= Iileghhies
: -10/04/ K.,
Lvi. ghonal Baglneer,

Centrai Teiegrmph Of%ce,
Gwrhn th=781005.,

s

"



e

—

m._?:\

Gavemment of I{lﬂm,

‘Department of Te egmmmni.gations,
Officeof the R.visionci Mgiheer, CB, Ciwadati-i.

No, 8Ta-5i/C/L0O0 &e/i5, ‘Dated fx at Qwaatl the 10404, 2000,

The £a.‘v,.'v.‘;>m Ag Ex=Cagil Maz®oxs nre directed to
oppear in this ofifiice with two mples of Paggport gize
photogrph on ox bedre 1204, 000 to trke Mrther |
instmction or uppeu::e.ng bere the mmittee .!-ntest by

12th Mﬁ..&/mOOo

(i) s @poi Rm Busfores
(3 * Raeni Medhi. |
(3 % smja s
(€)" Maom G, B,
(5 % ponkaj Bre.
'(6) M.s.ss Kiyan Kc,‘x.!.d.‘bx.

Sé,/- Iilegihie,

o .!.Oo 4. 3<0 4
BLvistonal mg;.nee:
Centrai Tel egreph O £4. e,

GJWchute.- 78.3.00 Le

Dpy Dr infHmmation O -

1=-6, Ex-Casuci Mazdors ooncermed



L

\

Ko, @MT/EST-179/T4/100.303/i04. Drted 5t

.'By Regd, Post ox
Thmugh Peon Bok,
BIzR:T SENGIZR NIGM LIMITER
( 2 @vt, of India Mtemprise .
ormén OF BIE GEN;BRI-L M2K LGER TEL;ECDM.
KAMRP TH, BOM mSTBIC’J’..'
| WWAIZI . 781007,

21.% 2, 2000,

Fis)

SJJ’."Q. Pmki‘d R)rr,,g/o. Late Bakn Rem Bbm,
Vilie ¢ Enckatgeh, PeOs- Nakanngr, @Ladhat,
B. st, - Q):'.‘d’«".t (ASS!'m) .

As YOU are avare thatx @s per @.rection g.ven by

Hop'hie CAT, Giwwsrnth Bendy, Giwahatl ip O Nos, 107/98,

11798, 1i4/98, 118/98, i2/98, 33i/08, 135/98, 136/98,
143/98, 342/98, 145/98, 19%/98, 223/98, 2%9/98 ana 293/98,
the dgpartrent onstitited ver. i eation committee o
¢.fferert SShg/Units under the e.rdie or ondicting x
detsiiec vei:?.ﬁ.cr;t?.on/ semtiny skout the no. of ays of
Agrgement year-wise in @.fflerent wiits/offices Ma e o
@itect pgmof/év.’.d.@ee mriaad eagaay ioborer pgiuding
yourseife The oommittee verified aii the dbamertary ag
weli other pmof fmm the various wnits/ofifices ane alsb

personniiy interviewed sidy enmai i abon rer :ncinéing you

'on 10,04, 000« In our ofif ce/ S8k, the cormittee WDEH Lt sed.

iy

e -~

Of ﬁjte.eoooooo
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C.
anx, - 2

of three menbers nanely (i) &hrl A S Chouchury,/
S &G Tapnadar, DE(AdR.) 0/0. the @M T/KTH/ Gawarats.,
(9 szl N.K.Dns, G 20.(Cagh), 0. the @T/KTID/Giwwmirnts,
(9 @1z GG shama, AT (Legrd) ,0/0, CRIT/Grwehats,
- The aforesnid omittee mkmitted &ts reort to the
Derartment detriiing iy abount Hielp P FnQAY/Dmos agatnst
endh cagiri iabx rer inauling you, ‘The cetsll of faich
écmtlhy i:qport Lg erdiosed Ac Lt shed herew.'».ﬁ} as 4n
Anetife Hr your ‘ndHmation,

. Unéer the nbove o.EBamst; Mces as you ouLé N0t st gfy

the ailghliiity criterin as i23d dwn in the Sdmeme mr

onfement of TS/Reguinxisation, your ornse unl not be

DN gt Gered fawirably. Please tike Notice thnt you have

not been in ergagement under the Depnrtment since 30.09,31997

anc you hive been retrencdied vicde DE, /UM g i etter No, ST2-

L/ QA/96-97/18, Dté, 30.09.i997/you have been & sengaged as

casrii inbourer witl efifect fipm 3L.0%e 0% as tae

t.‘fqpartmdlt Ls bound to onsl dermi oniy the chiges 0 guch

eildgibbe casanl iobouyers Mr oonfement of T against s
l vacdies/works, Thie Ls (bne %0 acdOrance w"tn the
Hon'kie Trikonasis orderymeé aisn the stiy/satis o that

was C.rected to be maintiined,

C
Hend of SA/’Uﬂ.r.to
S¢/= lileg-kie,

DLV shonl Bgineer (admn,)
0/0. GM, Tei com,

Kemnp Teioom BLgtr ct,
oy 0 -

G atl -7,
The QQMOTO' hAgstin Q.I.'C.!.e, &lfhannt.
Dr favour of inHdmation wer, M Nig Off.ce lLetter
ND. STES-2L/150/74..
S¢/=-
R.vigionmi Mgineer (A(‘hﬂ. R
0/0/GM, Teicom.
Kemmp Teloom Distrct,
Qiwanati.-7,
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Detsilie of fndngs by the Verlficntion Oommittee OF Kmgp Teiom

Listrict/Qwdiat. (Neme of SSA/Unif in cuse of Sz Pankaj Boraa Ln the DE.CI0.@H,

Date of X\tiority KNo. of dys engaged. .. Pxmk Proof off Nrme & Rensohs on Remrrke.
eignge- of ergnge- Yearw:.se/month- wise, . e gngement Designation of brief as ‘
ment, ment, (dbamentary) members as found.
{2 (B}
>'90, DE,CD " 09/96-30.00. - Pyment teSE. &G - Not i Not |
Si : @, 10/93-35.00, Beg. stexn, Toxa@nr, coplreted recormended
- . 11/96-30.00, ] PE( zamn,) 240 &ys by the
i2/96- 28,50, ) 2. ‘Sri N.K:Das, :? any Comm. ttee,
0%/97=-39, 25, ‘ ® Cm, Cu::jﬁ'lfi:":r
0%/97~- 5. 5. . N yenrx.
03/97- ﬁ. 75. 3. Sri. G C. S::m-‘“:,
04/97~27.50, ZDT (Legal)
05/97-26.00. : —
06/97-25,75.
07/97-28.00.

Sgantire - Iiieg.bie,
_ ‘ Degl.gnation,
Seni - DLvisional Eagineer (admn.) .
. ©/0/G M, Tl com. .
Kmmyp Teh oom D.strict,
le&"’xto;f']a .




IN THE CENTRAL ADMINISTRATIVE TRISUNAL - arTeng
. . . RN
GUWANATT sENGH 33 GUWAHA TI. - A\R-R:
RN
. <
\ 0eA.NO0. 167 OF 2001 IS
Shri Pankaj Bera.
Vg~
Unisn of India & Othkers.
- Ad-
In the Matter Of ::
~ Written statement subritted by the
Regpondents.
The Respondents beg te submit written staterents
as follows :-
1. - That with regard Eo para - 4.1 of O.A. tas
resgpsndents beg to state’that the applicadt waé retrenched
vide DF/ CIO office letter No-STA-51/CL/96-97/18 dtd.30/9/97
wee.t's afternoen ef 30/9/97.
24 . Taat with regard te paras - ie3,lhel & Ge5 of Ools -

the respondents veg te offer ne comments.

3. That with regard to para - 4. of O.i., the
respondents beg te state that the verificatien cemmittee had been
fermed in each and every Divisien of the Circle Cemprising ef
ene IYE, one O and ene SDE frem circle office te srcutinize
the records on the besis of paid vouchkers,ruster Rell and

ether authentic records. After detailed and threugh examinatien
the cormittee arrived at the findings that the applicant has

nBt completed 240 days in any year and net entitled for the

Contéd...t/2



-2'
benefit of the Departrental schene,

4o That with regard te para - 4.7 ef C.A., tke

respondents beg to effer ne csmments."

Se That with regard to para - 5.1 to 5 5 of 0.4,

the respenéents beg to cffer ne corments.

VERIFICATION cvenn.
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WD W amN wmy NS un S R iy e NG e

I, Skri’ Shaniare Ch-amdra p%ﬂ& presently |

mtking. as stTl'. ‘D&we;Paw Teleeom, CL’—W@ be duiy

gutherised and corpetent to sign this &k verification, de

kereby solemmly affirm and state that the statements rede .

in pare ) % (¢ 9 5
} 7
are truev te my knowledge and belkef, these made in para-t

being matter ef recerds, are true te my infermatien
derived tkerefrem and the rest are my kurble subrdssien
befere this Hentble Iribunal, I kave net suppressed any

naterial za facts.
And I sign this verificatien en this p4 tk day ef

t Jyme. 2002,

mdwmm!r

qqAT A
Bssiatapt Direnioe ¥

ﬁ__n, I.!‘E"‘ g™ v?g

OJ0 The Chist cei Lapesr A
CE LA umss‘a GEP-F

Assam Telecom Circle, i umba\hi

:‘Gﬁm.
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O
BHARAT SANCHAR NiGAM LIMITID
(A Government of Inestize Enterprise)-
2o the General Manager, Kamrup District, r\&
Ulubari : Guwahati-7.

- No-GMT/ENG/CL 1720012002756 DatedyatGuwahati the 17-05-2007]

Sub :- Verification committee.s report

¥ e L I B R
---A verification committee was ‘constituted 1o examine and scrutinise the

engagement particulars ,of the “casual labourers  with reference to office

records. Thé_ same committee has been revived by GM/KTDIGH vide * .’
 his office letter’ No:- GMT/ EST-179/ TSM/ 20C2- 2003/°200 dated 10-05- '

2002 to exafine and scrutinise the working paticulars of the Casual

Labourers 'claimed to have worked under the jurisdiction of Kamrup™™
SSA ) .

_The Present Committee consists of the following members:-~"_ )

"(1) Sfi“N:Bhaskaran, Divisional Engineer (ADMIN)
- (2) Sri,gfl:K. Das. Chief Accounts officer (Finance) -

Panbazar in respect of the applicant of QA No.:-467/01.(Sri Pankaj' Bora)
‘The commiitve afler careful examination of the records found that the
applicant in OA No. 467/2001 hag not completed atleast 240 days in any

~«calendar year prior to August 1998 . The findings of the committee is

furnished in Separate sheet.

‘ . Considering the ‘above tacts and circumstances of the case,
and the guidelines of the * Grant of Temporary status and Regularisation

Scherne |, -1989"0f - the Department & other related letters issued from'
- DOT/ND -No:- 269-13/99-STN-H dated 1-9-1999 & 269-20/2000-STN-Ii

dated 4-9-2000, the committee does not: find any reason to grant
temporary status to Sri Pankaj Bora. ' : '
.The committee

iemporary “statys.

_ C.A.O. ( Finance) © D. k. (ADMN)
Circle Office Oro the GMT/ KTD/GH O/lo the GMI/KTD/GH

Copy to:-The GM Telecom/Kamrup Telecom District for information
please.

..

. therefore does not recommend the applicant to grant™ "+ .
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